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CENTRAL ADMINISTRATIVL TmIBUNﬁf
PRIMNCIPAL BENCH, WEW DELAI. i?/

New Delhi this the 18th day of February, 1778.

Hon“ble Shri S5.P. RBiswas, Member(A)

Shiri Rabindra Narain Roy.,

5/0 Shri Kalyug Roy,

Ex. Casual Labour

undeir Divl. Railway Managei,

Horth Castern Railway,

Samastipur and

67 others as per Memo of parties.. .. Applicants

(through Sh. B.S. Mainee, advocate)

VETSUS
1. Union of India through .

Ministiry of Railwavys,
Rail Bhawan,
Maw Delhi.

N

. The General Ma ageri,
Morth Castern Raillway,
Go.ahhpu;.
Z. The Divl. Railway Managei,
Horth Eastern Rallway,
Samastipur. .. Respondents

(through Sh. D.5. Mahendru for Sh. P.3. Mahendiru)

DROER

N is  the

',-n

What is under adiudication h

B

e

claims of the applicants for regularisation in  Group-0

post undaer the respondents-Railways. Materials placed
bafore us icate that most of the pleas taken by the
applicants in  support of their claims aforesaid,

particularly details as regards their woirking experience

aire in dispute.

Z What 1is admitted is that almost all the

applicants have worked as sesasonal watermen and as

’Z)

substitutes against regular/leave vacancies in Class-IV



e

categories of traffic department. The Railways had
issusd issued the Master Circular MNo. 2 Wwith c<clear

directions ag  to how the substitutes will be screened

the case are at para 5.5. and 8.2 of the circular
herein. It is  alsg admitted that verification of the

ress  and  that

Q

claims of the applicants iIs  under pirog
acaquiring of temporary status by the applicants, as

alleged, is of no conseguence.

Z. The respondents also appear to have framad
a Scheme of priority for utilising the services of
“aoual labourers as submitted in para 4.6. of the

counter dated 4.7.21 filed by the respondents-Railways

N2 The applicants would now draw support in
favour of their claims from PRBoard’s recent circular
dated 3.4.96. Extiract of the relevant portion of the
said circular necessary for the purpose of disposal of

this 0.48.. Is important and is reproduced below: -

"Attention is  invited to AM (Staff)
Railway Board D.D. letter of even No.
dated 12.8.19926 advising the Railways of
the announcement made by Honourable MR in
Parliamsnt in the course of his reply to
the discussion on  the Railway Budget for
1926-27 that all the 556,000 approx. casual
labours on roll a&as on 30.4.96 will be
regularised by 1997-98 and reguiring  the
Railways to draw an action plan to  ensure
that the absorption of all the casual
labours on  roll is completed by  December
1297 so that the position of no casual
labour on roll is achisved by that date.

The matter has been further considered

by the Board and have decided to lavy down

the following guidelines for the Railways
%D to complete the process of regularisation
R of casual labour on roll."
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4., Strictly in terms of the aforementioned
Board’s Circular, the applicants have a case for
consideration. This 1is particularly so when 1t is
admitted, with reference to 4.0 of the applicants
claims. that the wverification of the claims of the

applicants 1s under progress.

5. In  the light of the argumants advanced,
'_‘9

materials placed bpefore me and the Rallways Board s
latest instructions, the application desesirves to be

allowed and I do s0 with the following directions

3t

{i) The work of verification of the
service particulars of the applicants

merein  particularly claim of  having
obtained temporary status,. shall be
completed within a period of six
months  from the date of receipt of &
GOy of this oider . The
respondents-Raillways, having committed

it cannot E2SCADE fiom the

S~

ii) after the steps as at (i) above, the

respondents shall consideir
regularisation of the applicants

herein strictly in terms of seniority
@ithar  in the very department/station
wheire they were originally enrolled

?$ @it at other placed wherse comparable
I .

vacancies aire available.
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Pendiing regularisation, the
respondents shall also considear

wtilising the sarvices of the
applicants as Hot Weathermen staff at
small stations wherse "Water Coolers”
have not been providsed or against any
other suitable vacancies. If
necessary, they could be utilised at
other stations, although their names

might figure 1in the roll of &

b1

particular station/department.

is disposed of as aforesaid.
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(S.P. Biswas)

Membear (&)



